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(Linoer Ragwiabion 6 of i nsohency and Sanknisicy Soand' of india
{Irsafancy Mesokbon Process oy Corporate Persons) Meguisiions, 2006)

THE STATE TRADING CORPORATION OF INDIA LIMITED B We, (1) TULIKA TRILOK AGARWAL, (2] NIRMAL FOR THE ATTENTION OF THE CREDITORS OF
— W $ . ,F1 i i (4 TRILOKCHAND AGARWAL, [3) FRASHANT GOLI VADA PAV PRIVATE LIMITED
AT E H (& Gawt. of Indla En 58] VEDPRAKASH AGARWAL jinlly hald 800 shares
[CIN: LT48090L 1958 _ in Folio No. UB0S2393 DE% hare Certificate _ RELEVANT PARTICULARS
BOUTIQUES fegd. Office : Jawahar Vyapar Bhawan, 1 Tolstay Mang, New Delhé-110001 ?fd-;:unzﬂ?:' E:I'i;l"‘hg‘:'j“irh sha::;m:;jls:ﬂuj 1. [ Mame of comporste debior GOL VADA PW PRIVETE LIMITED

Tender No. STC/CO/BLD-E/F01155/2023/D-4040 1 131122003

NOTICE INVITING TENDER

TENDER FOR ENGAGEMENT OF PMC FOR CAPITAL & REVENUE
WORKS IN STC BUILDING, JAWAHAR VYAPAR BHAWAN, NEW DELHI

GeM Bid No. GEM/2023/B/3921385

UBO5Z30T bearing Share Certificate No. 120211, 2. Date of incorporation of corporate
216001258 of UNITED BREWERIES LIWTED| || ce0

having il's Registanad Office a1 UB TOWER". LB 3. Awuthority under which corporate debtor | Rol - Mumbai
Coity, #24, Vittal Mallya Road, Bengalusu- 550001, is incorporated / registered

That, in the above mentioned Certificates, cur| [ "Corporate Idertity Mo. / Linited Lisbilty | U1S130MHZ003PTC143785
name is Registened and mentioned as 1. TULIKA ' .
TRILOK CHAND, 2. NIRMAL TRILOK CHAND enti¥fication No, of corporate: detior

Date:06.09.2023

ETHOS LIMITED

(CIN : L52300HP200TPLCO30800)
Registered Office: Plot Mo, 3, Sector — ||, Parwanoo, District Solan (Himachal Pradesh) 173 220

Bits are imvited from CentraliState Government Agencies for appoiniment as Project e epste 1 g :
Corporate Office; 5.C.0. 88-89, Sector 8C, Madhya Marg, Chandigarh 160 009 | Tel.: +81 172 2548223124 Management Consultant (PMC) for varicus Capital and revenue works at New DI:Im ;ﬂl%ﬂ a'qrﬂl &?Hfﬁfﬁaﬁ'ﬁa'ﬂ"nkmﬂé B th|ﬁ|f_fm':;i ;r m]r;d;ﬁ;;;d ﬁ,fﬂ:nﬂ" Nlﬂn hiﬁﬁmﬁf ﬁ.r;;
Fax : +91 172 2548302, website: www.cthoswatches.com, email id: investor.communication@ethoswaiches.com estimated cost of Re. 12 Cr. For Details visit wabsites: www.stelimited.coinor | |1 thgmglﬁﬁifmlaji Hlmﬁ# dbior
™ www.gem.gov.in, Any Cormigendum will be uploaded on the above wabsites only. VEDPRAKASH AGARWAL which are One and §. Insohvency commencement datein | Date of Order; 05.09.2023
NOTICE OF 16 " ANNUAL GENERAL MEETING Last date for submission of bids s 28.09.2023 (1400 hours 1ST). the Same Only respect of corporate dektor Dot of eoeit o orler: 06.00.2023

MOTICE is hereby givan that 16" (Sixteenth) Annual General Meating (AGM) of the Company will be hald on Friday, September 29,
2023, at 10:00 a.m. (I5T) through Video Conferencing (“VC”)iOther Audio Visual Means (“OAVM") to fransact the business, as
et forthin the Mofice of the meefing dated September 5, 2023.

In terms of section 101 and 136 of the Companies Act, 2013 {"Act) read together with regulation 36(1)(a) of the Securities Exchanga

Board of India [Listing Obligations and Disclosure Requirements) Regulation, 2015 [ SEBI (LODR}'} and as informed with Public Nobice

published on September &, 2023, the Notice of the AGM along with Annual Report 2022-23 was seni on September &, 2022 only

through elecironic means to those Members whose email addresses are registered with the Company/Depositary Participants/Fin

Technologies Limited (formerly known as KFin Technologies Private Limited), the Registrar and Share Transfer Agenis (hereinafter

raferred to as *RTA” or KFin") of the Company. The Motice of 16" AGM and Annual Repor for the financial year 2022-23 will also be

made available on the Company's webside at www ethoswalches.com and websile of the Stock Exchanges i.e. BSE Limited at
winw beeindia.com and Mational Stock Exchange of India Limited at www.nseindia.com

In compliance with Section 108 of the Act, read with rules made thereunder, General Circulars no. 1002022 and 11/2022 iszued by the

Minigtry of Corparate Affairs, Regulation 44 of the SEBI {LODR) and in terms of SEBI circular no, SEBI/HOICFDIPoD-2/PICIR/20234

dated January 3, 2023, the Company has provided a facility bo its members to exercise their votes electronically through the electronic

violing (e-voling) facility provided by the KFin Technologies Limited (KFin). The details as required pursuant to the aforementioned Act
and Rulkes are as under:-

1. The Cut-off date to determine the eligibiity fo cast vote by electronic voting is Friday, Seplember 22, 2023. The e-voling shall be
open for 3 (three) days. cormmencing at 9.00 a.m. (IST) on Tuesday, September 26, 2023, and ending at 5.00 p.m. (IST) on
Thursday, September 28, 2023 for all shareholders whether holding shares in physical form or in dematenialized form. E-voding
shall not be allowed beyond the said date and time.

2. Thosa members, who will be presant in the AGM through VCIOAVYM facility and have not cast their vote on the resolutions through
remote e-voling and are otherwise not barred from daing 50, shall be efigible to vole through e-voling system during the AGM,

3. Members who have cast their voles by remote e-voling prior to the AGM may participats in the AGM but shall not be enfitied to cast
their wotes again.

4. Members who have acquired shares after the dispatch of Motice of AGM and are holding shares as on cut-off date i.e., September
22, 2023, may obtain the user 1D and Password by sending & request at evoting@khintech.com. The e-vobing module shall be
disabded by KFin for woting thereafter.

3. Tha Reqister of Members and Share Transfer Books of the Company would remain closed from Saturday, September 23,
2023 to Friday, September 29, 2023 (both days inclusive) pursuant to section 91 of the Act read with rules made thereunder and
other applicable provisions, ifany along with SEBI (LODR).

6. C5 Jaspreat Singh Dhawan, Practising Company Secratary (Membership Mo. FCS 9372 and Certificate of Practice no. 8545) has
been appointed &s the Scrutinizer bo scrutinize the voling and remote e-vating process to be conducted in a fair and lransparent
Manmner.

7. The results declared along with the Scrutinizer's Report shall be placed on the websites of Company's BTA at
hitps:fevobing kfintech.cam immediately after the declaration of the resulls by the Chairman & Managing Direclor or person
authorized by him, nof later than forty-eight hours after the conclusion of the AGM.

For detailed instructions pertaining to e-voting, members may please refer to the section “Motes” in the Mofice of Annual General

Meeting. In case, you have any queries or issues regarding e-voting, you may refer the Frequently Asked Questions (FACQS) and e-

voting manual available at the Downloads section of https:(fevoting kfintech com. Members are requested fo address all

correspondences, including queries regarding atiending the AGM through VCIOAVM, dividend related matters (if any) or for any other
matters, 1o the following; -

Particulars | KFin Technologies Limited Ethos Limited
Address Selenium, Tower B, Plot No- 31 and 32 5.C.0, 88-39, Sector 8-C,
Financial District, Nanakramguda, Serilingampally, Hyderabad, Madhya Marg, Chandigarh - 160 008
. Rangareed 500 032, Telangana |
MName & Mr. 5.V, Raju, DGM Mr. Anil Kumar
Designation | Mr. Balaji Reddy, Senior Manager Company Secretary & Compliance Officar
Tel. 1-800-308-4001 (toll free) | 0172-25482231224
Emailld. | raju.svi@klintech.com ( balajireddy. s@kfintech.com investor.communication@ethoswat
evoting@kfintech com
Fear and an behalfof the Board of Direciors of
Eifhos Limited
Sd/-
Date: Seplember 7, 2023 dnil Kurmar
Place: Chandigarh Company Secretary

Wie hiaee apobed to he compary and is BTA far

SMS LIFESCIENCES INDIA LIMITED

CIN: L74930TG2006PLC050223
Regd. office. Plot No.19-1ll, Road No.71, Jubilee Hills,
Opp. Bharatiya Vidya Bhavan Public School, Hyderabad - 500096
Website: www.smslife.in | Email: cs@smslife.in

SMS

LifeSciences

issue of dupbcaie for 100 shares and for Esue of
lether of confrmation In names as per PAN and
DP CML for faclilating damat of tha zand shares,

Placs: shmadabad Dlaba ; 07 08,2023

ZENLABS ETHICA LIMITED

Regd. Office: Plot No. 194-195, 3" floor, Industrial area, Phase |I,

Ram Darbar, Chandigarh - 160002.
Tel: 0172-4651105, Email: queries@zenlabsethica.com

CIN: L74900CH1993PLC033112 | Website: www.zenlabsethica.com

NOTICE OF 30™ ANNUAL GENERAL MEETING,

AND E-VOTING INFORMATION

NOTICE IS HEREBY GIVEN THAT:

1. The 30"(Thirty) Annual General Meeting (AGM) of Zenlabs Ethica Lid will be held on Saturday, the 30" day of September,
2023 at 11:30 a.m. IST at the registered office of the Company situated at Plot Mo. 184 -195, 3" Floor, Industrial Area, Phase
Il, Ram Darbar, Chandigarh - 160002, to fransact the business, as set out in the Naotice of AGM

2. The Company has sant tha Notice of the AGM alang with the Annual Report for the financial year 2022-23 on Wednesday,
06" Septamber, 2023 only through electronic mode to those members whose e-mail addresses are registered with the
Company's Registrar and Share Transfer Agent, Bigshare Services India Private Limited ("RTA") Depositones

3. The Notice of 30° AGM along with the Annual Report for the financial year 2022-23 are also available on the websile of the
Company at hitps.//www.zenlabsathica.com and on the website of the stock exchange ie., BSE Limited at
www.bseindia.com

4. Pursuant to Section 108 of the Companies Act, 2013 and Rule 20 of the Companies (Management and Administration)
Rulas 2014, as amended from time to time and 44 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations 2015 MCA Circulars, the Company is providing remote e-vobing faclity and e-vobing
facility at AGM, through electronic voling system of Central Depository Services (India) Limited (COSL). The vating rights of
the members shall be in proportion ta their shares of the paid-up equity share capstal of the Company as on cul-off date L.e..,
23" Sepiember, 2023

5. The E-voting facility is being provided to the members whose names appear in the register of members or in the register of
beneficial owners maintained by the depositories as on cut-off date i.e., Saturday, the 23" Day of the Seplember, 2023 o
exercise their night to vote by using e-voting facility at the AGM on amy or all of the business specified in the Nobice of
the AGM.

6. Dateand time of Commencement and conclusion of Remaole E-voling:

Commencement : 26" September, 2023 |09.00 AM)
Conclusion  :29" September, 2023 (05.00 PM)

7. The Remote E-voling module shall be disabled for voting after 05.00 PM on Friday, 28" September, 2023, once the voleon a
resolubion is cast by the member, hesshes shall not be allowed to change it subsagquentiy.

8. Members who have cast their vole by remate e-voling prior to the AGM, may attend the AGM, but are not eligibe to cast their
vole again, Members who have nat cast their vate through remote e-voling and are present at the AGM shall be efigible io
cast theirvote. In case of Voting by both the modes, vote casted through remote e-voling will be considerad final.

9. Any person who becomes member of the Company after dispalch of Notice of the meeting and holding shares as on the cut-
off date i.e. Seplember 23, 2023 may follow the same instructions as mentioned in the notice of AGM for remole e-vating. If
the member is already registerad with CDSL for remote e-voling, he can use his existing User Id and password for casting
vole through remote e-voting.

10. In case of any quenes relating lo voling by elecironic means, members may refer the Frequently Asked Questons ("FAL’)
and e-voting manual available at download section of www.evotingindia.com or may write an email o
helpdesk evating@cdslindia.com or call at 1800 22 55 33. Any queries/grievance relating to remate e-voling, shall be
addressed 1o the Company’s Registrar and Share Transfer Agent, Bigshare Services Pvt. Lid, Bharat Tin YWorks Building,
1st Floor Opp. Vasant Oasis, Next to Keys Hotel Makwana Road, Andheri East, Mumbai 400059, Tel No. 022-62638200
Extn.-206, Fax 022-62638299, E-mail: investor@bigshareonline.com or rajeshi@bigshareonline.com

Date: 07.09.2023 For ZENLABS ETHICA LIMITED
Place: Chandigarh Sdl-
Akshay Saxena

Company Secretary & Compliance Officer

! | Ithrough NCLT Waebsite)

7 | Estirnated date of ciosure of Irsolency | DEOE22024 (180 days from the date of o)
reEsolution process

A, Name and regitration number of the
nsohancy professional acing as
it resclution professional

4, Address and e-mail of the interim
resolution professional as registered
with the Board

10, Address and emal o be wsad for
comespondanca with the interim
ressolution professional

11 Last date for submission of claims

17 Chasses of credbors, il ary, undes
dalss (b of subsaction (B4} of saction
21, ascerianed by the inkerim ressohdion
piofessonal

13 Mames of Insohvency Professionais
identified to Bt as Authorssad
Represenaiie of creditors in a class
|(Three rames for each class) |

14 (a) Reknant Forms and Wab Link: httpy e ibbi goving home, downloads
(01 Details of authorzed representathves . Prosical Acddress @ No Apphcable
ane aailable at

T Mames M. Vinod Radhakrehnan Nair
Ragistration Mo:
ESRO0LAP-PIE52/ 2008191 2083
Riagd. Address: A-108, Om Rachara CHS, Sactoe-17,
Washi, Mavi Mumbai - 200705,
_ Ragd. Emai: vinod@naircacom
Coresgpondence Address: A-108, Om Rachana CHE,
Sector-17, Washi, Na Murnbal — 4007105,
Coresspondenc: Emal; Cirpgv 2002 38ameal oom
15082023 (14 days from appoirtment of IRP)
Mot Applicabile as per Infarmation seslable with IRP

TN Applicable as per Infommation awlabie with [RF

Motica is haretly ghean that the National Company Law TribunakNCLT), MumBal Bench has
ardared the commencement of 8 congorate insohsancy resodution process against GOLI VADA,
PAY PRIVATE LIMITED &y cnder datedD5.00.2023; copy made rasdy and communicatad on
05,09, 23025 thraugh MCLT websie,

Thir creditars of GOLI VADA PAY PRIVATE LIMITED, are hiereby called upan toosubenit their claims
with proaf an ar before 19000,2023 W the Interim Resoldion Professicnal at the address
rantoned against entry Mo, 10,

The financial credibors shall submit their claims with proct by electionic means only. All other
credilars rmay S ubomsl the claims with prood in gersen, by postor by edeciranic rmaans.

A financial credibors belonging 1o & class, & BEled againgt the entry Mo, 12, shall indicate 15
choige of autharized representate from among the three insohvency professionals listed against
antry Mo, 13t0act as authorized represantative of the class inFonm CA,

Submission of false or misleading proofs of claim shall attract penalties,

NOTICE OF THE 17™ ANNUAL GENERAL MEETING AND INFORMATION ON REMOTE E-VOTING
AND OTHER INFORMATION

Notice is hereby given that the 17" Annual General Meeting (AGM) of the Company will be held on Friday, the
29t September, 2023 at 2.00 p.m. through Video Conferencing (“VC”), pursuant to and in compliance with General
Circular No. 10/2022 dated 28" December, 2022 issued by MCA and Circular no. SEBI/HO/CFD/PoD-2/CIR/2023/4
dated 5" January, 2023 issued by SEBI (hereinafter referred as the “Circulars”) and all other applicable laws to transact
the business as set out in the notice of AGM.

In accordance with the aforesaid circulars, the Annual Report of the Company for the year 2022-23 along with the
notice of AGM and other reports / documents (AGM documents) are sent to the members on Thursday, 7t September,
2023 in electronic mode only, to those shareholders whose email addresses are registered with the RTA or Company
or made available to the depositories. The AGM documents are available in the Company’s website www.smslife.in,
website of CDSL www.evotingindia.com and on the website of the Stock Exchanges www.bseindia.com and
www.nseindia.com.

[The requirement of sending physical copies of the AGM notice and Annual Report has been dispensed vide aforesaid
Circulars]

Pursuant to Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies (Management and
Administration) Rules, 2015 and Regulations 42 and 44 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015, the Company is pleased to provide evoting facility to members to cast their votes on all the resolutions
set forth in the notice convening the 17" AGM. The members may cast their vote electronically through electronic
voting system (remote evoting) provided by CDSL.

Instruction of e-voting:

Members will have an opportunity to cast their vote remotely on the business as set forth in the AGM notice. The
manner of voting remotely for shareholders holding shares in Demat mode, physical mode and for the shareholders
who have not registered their email addresses is provided in www.smslife.in/investors/Evoting%20procedure.pdf and
also mentioned in AGM notice.

All members are further informed that:

@ The ordinary and special business as set out in the notice of AGM may be transacted through voting by remote
evoting or evoting system during the AGM.

@ The remote evoting period shall commence on Tuesday, 26" September, 2023 (9.00 am) and ends on Thursday,
28t September, 2023 (5.00 pm). The remote evoting facility shall be disabled by CDSL thereafter, once the vote
on a resolution is casted by the member, it can’t be changed subsequently.

e The cut-off date for determining the eligibility of members to vote by remote evoting or at the AGM is Friday,
22" September, 2023.

@ Pursuant to Section 91 of the Companies Act, 2013 and rules made thereunder and Regulation 42 and 47 of the
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, the book closure will commence on
Saturday, 23 September, 2023 and ends on Friday, 29" September, 2023 (both days inclusive)

@ The facility of evoting shall also be made available during the AGM, those members present at the AGM through
VC/OAVM who have not cast their vote by remote evoting and are otherwise not debarred from doing so, shall be
eligible to vote through the evoting system during the AGM and the members who have cast their vote by remote
evoting prior to the AGM, may attend the AGM but will not be entitled to cast their vote again.

@ Only those persons whose name is recorded in the register of members or in the register of beneficial owners
maintained by depositories as on the cutoff date i.e. Friday, 22"¢ September, 2023 shall be entitled to avail the
facility of remote evoting as well as evoting during the AGM and for determining the members who would be
entitled for the payment of dividend, if declared at the ensuing AGM.

e |Individual shareholders who acquire share(s) of the Company and become a member of the Company after emailing
of the AGM notice and whose name appears in the Register of Members of the Company as on the aforesaid cut-
off date can exercise their voting rights through remote e-voting by following the procedure mentioned in the AGM
Notice.

Scrutinizer for AGM:

Company has appointed Mr. C. Sudhir Babu Practicing Company Secretory, Proprietor, CSB Associates
(csbassociates27@gmail.com) to act as the Scrutinizer for conducting the remote e-voting process as well as the e-
voting system on the date of the AGM, in a fair and transparent manner.

Contact details:

Mr. Rakesh Dalvi, Sr. Manager,

Central Depository Services (India) Limited
Email: helpdesk.evoting@cdslindia.com
Phone: 022-23058542/43)

Mr. Trupti Ranjan Mohanty, Compliance officer
SMS Lifesciences India Limited

Email: cs@smslife.in
Phone: 040 - 66288888

Dividend details:

The Board of Directors of the Company have recommended a dividend of ¥1.50/- per equity share of face value of
Z10/- each for the year 2022-23. The dividend, if approved, by the Shareholders in the ensuing AGM will be paid within
30 days by way of credit to the respective Bank Accounts of the members from the date of approval by the Shareholders,
subject to deduction of tax at source. The Shareholders who have not updated their Bank details will be sent physical
warrants/ instruments to their registered address, in order to avoid delay in receiving the dividend, shareholders are
requested to update their bank details by writing to the Company (cs@smslife.in) and their respective Depositary
participants.

Shareholders may note that pursuant to the changes in the Income Tax Act, 1961 (as amended by Finance Act,
2020), dividend income will be taxable in the hands of the Shareholders and the Company is required to deduct tax at
source (TDS) at the time of making the payment. (Ref - www.smslife.in/investors/Details%200
f%20TDS%200n%20dividend.pdf). The requisite information is required to be furnished at cs@smslife.in before Monday,
25th September, 2023, in order to enable the Company to determine and deduct appropriate TDS.

Mandatory registration / updating of KYC details:

In compliance with the SEBI circular dated 3@ November, 2021, the Company has sent individual letters to all the
Members holding shares in physical form on 1%t June, 2022 and 22™ February, 2023 for furnishing their PAN, KYC
details and Nomination forms in form ISR-1. Folios which are not KYC Compliant on or after 15t October, 2023,
shall be frozen and members shall be eligible for receipt of dividend through electronic mode with effect from
1st April, 2024.

For SMS Lifesciences India Limited

Trupti Ranjan Mohanty
Company Secretary

Place : Hyderabad
Date :07.09.2023

financialexp.epapr.in

SUPRIYA LIFESCIENCE LIMITED

CIN: L51900MH2008PLC180452
Regd Off: 207/208, Udyog Bhavan, Sonawala Road, Goregaaon (East), Mumbai - 400063,
Tel: + 91 22 4033 2727, Email; ce@suprivalifescience com, Website: www suprivalifescience. com

NOTICE FOR THE 15" ANNUAL GENERAL MEETING OF THE COMPANY

The 15" Annual General Meeting (*AGM") of the Supriya Lifescience Limited (“Company”) will be held on Friday, Septembar
29, 2023 at 03.00 p.m. through Video Conferencing ("VC") | Other Audio Visual Means (*0AVNM") facility provided by the
Mational Securities Depaository Limited [*NSDL") to transact the business as set outin the notice convening the said AGH.

In view of the continuing COVID-18 pandemic, the Ministry of Corporate Affairs ("MCA™) has vide its circular dated May 05,
2020 read with circulars dated April 08, 2020 and April 13, 2020, January 13, 2021 and May 05, 2022, December 28, 2022
{collectively referred to as "MCA Circulars™) and SEBI Circular dated May 12, 2020, January 15, 2021, May 13, 2022 and
January 5. 2023 permitted the holding of the AGM through VC | OAVM, without the physical presence of the Members at a
common venue, In compliance with these MCA Circulars and the relevant provisions of the Companies Act, 2013 and the SEBI
{Listing Obligations and Disclosure Requirements) Regulations, 2015 the AGM of the Company will be held through VC |
QAVM. The registered office of the Company shall be deemed to be the venue for the AGM,

The Notice of the 15" AGM along with the Annual Report for FY 2022-23 has been sent only through electronic mode on

September 6, 2023 to these Members whose email addresses are registerad with the Company! Depositonies unless any

Member has requested for a physical copy of the same mentioning their names, DF 1D and Client 1D to the Company’s email

address at csi@suprivalifescience.com. The Matice of AGM and the Annual Report 2022-23 will also be available on the

Company's website www.suprivalifescience.com websites of the Stock Exchanges i.e. BSE Limited and National Stock

Exchange of India Limited at www.bseindia.com and www.nseindia.com respectively and on the website of NSDL

https:/fwww.evoting.nsdl.com.

In compliance with the pravisions of Section 108 of the Companies Act, 2013 (the Act”) read with Rule 20 of the Companies

{Management and Administration) Rules, 2014 ("Rules”) as amended by the Companies (Management and Administration)

Amendment Rules, 2015 and Regulation 44 of SEB| (Listing Obligations and Disclosure Requirements) Regulations 2015, the

Company is pleased to provide the facility of remote e-voting o its Members in regpect of the Business to be transacted at the

AGM. Additionally, the Company is providing facility of voting through e-voling system during the AGM (“e-voting”). The facility

of casting votes by a member using remote e-voting system as well vating on the date of the AGM will be provided by NSDL.

The members who hava cast their votes by remate a-vating prior to the AGM may also attend / participate in the AGM through

VC { OAVM but shall nat be entitled to cast their voles again. Those members, who shall be present in the AGM through VC |

QAWM facility and had not cast their votes on the Resolutions through remote e-voting and are otherwise not barmed from doing

50, shall be eligible ta vote throwgh remote e-voling during the AGM ("e-vating”).

Only those members, whose names are recorded in the Register of Members maintained by the Depositorias as on the cut-off

dalei.e. Friday, September 22, 2023 only shall be enfitled to avail the facility of remote e-voting as well as voling on the date of

AGM (“a-voling").

All the members are informed that:

{I}  The remote e-voting will commence on Tuesday, September 26, 2023 at 5.00 a.m. and will end on Thursday, Septembar
28, 2023 &t 5.00 p.m. The e-vating module shall be disabled for voting thereafier.

(Il The cut-off date (record date) for determining the ebgibility of remate e-voling as well as e-voling at the AGM is Friday,
September 22, 2023.

{Il)  Any person wha have acquired shares of the Company and becomes a Member of the Company afterthe dispatch of the
Annual Report and holding shares as on the cut-off date may approach NSDL for issuance of the Liser 1D and Password
by sending a request at evoting@nsd|.co.in. However, if he/ she is already registered with NSDL for remote e-voting then
haishe can use hisher existing User |D and Password for casting the vole,

{IV) The facility of e-voting during the AGM ("e-veting”) can be availed by Members who have not already cast their vate by
remuofe e-vohing.

(V] A Member can opt for only one mode of vating i.e. either through remote e-vating or e-voting system during the AGM
(“e-voting"). If a Member casis votes by both modes, then voting done through remote e-voting shall prevail,

{Vl) The Company has appointed M!s. DSM & Associates, Practising Company Secretary fo act as the Scrutinizer for
conducting the remate e-voling process and e-vating during the AGM (“e-voting”) in a fair and fransparent manner.

{VIl} In case of any queries, you may refer the Frequently Asked Cluestions (FAQs) for Shargholders and e-voting user
manual for Shareholders available at the download section of www.evoting.nsdl.com or call on foll free no.: 1800 1020
590 and 1800 22 44 30 or send a request to Ms, Pallavi Mhatre, Senior Manager at evoting@nsdl.co.in

The Board of Directors of the Company at their Meeting held on May 26, 2023 have recommended a final dividend of Rs. (.60 /-

per share an the face value of Rs. 2/~ per equity share subject to the approval of the Shareholders at the AGM. The Register of

Members and Share Transfer Books of the Company will remain closed from Saturday, September 16, 2023 to Friday,

September 20, 2023 (both days inclusive) for the purpose of Dividend and AGM. The Company has fixed Friday, September

15, 2023 as the "Record Date” for determining entitlement of Members to final dividend for the financial year ended March 31,

2023, if approved at the AGM. Pursuant to the Finance Act, 2020, dividend income will be taxable in the hands of the Members

woef. April 1, 2020 and the Company is required to deduct TDS from the dividend paid to the Members at prescribed rates

underthe Income Tax Act, 1961 (the “IT Act").

Helpdesk for Individual Shareholders holdi

securities in demat mode for any technical issues related to login

through Depository i.e, NSDL and CDSL.

Login type Helpdesk details
Individual Shareholders halding securities Members facing any techmical issue in login can contact
indemat mode with NSDL NSDL helpdesk by sending a request at evoting@nsdl.co.in or call at toll

free no.: 1800 1020990 and 180022 44 30

Members facing any technical issue in login can contact CDSL helpdesk

by sending a request at helpdesk.evoting@edslindia.com or contact at
022- 23058738 or 022-23058542-43

The Notice of the 15" AGM, Annual Report for FY2022-23 and ather relevant details are available on the Compamy’s website at
www. supryalifescience.com websites of the Stock Exchanges i.e. B5E Limited and Mational Stock Exchange of India Limited
atwww. bseindia.com and www.nseindia.com respectively and on the website of NSDL hitps:\iwww.evoling.nsdl.com.

Mambers are requested to carefully read all the notes set cut in the Matice of the 15" AGM and in particular, instruction of
joining the AGM, manner for casting vote through remote e-voting/e-voling during the AGN,

By Order of Board of Directors

For Supriya Lifescience Limited

Sdl-

Shweta Singh

Company Secretary & Compliance Officer

Individual Shareholders holding securities
indemat mode with CDSL

Date: September 7, 2023
Place: Mumbai

Date: 07 /09,2023
Place: MUMBAI
e Winod Radhakrishnan Mair
Irtarim Basolution Profassional
IBEL/IPA-BOLIF-POL35Z, 2018-19/12083
= . .
sioveiosce  GlODAISpace Technologies Limited

CIN: LE420WMH2IMOFLEZ11219

Begiziened Office: 605, Gih Floor, Fupa Solitzine Buiding, Milennium Business Park
Mawi Mumbal, Thane, MH 400110 lndia| Tel: DE2-48452000

Email I: e gobalspace in | Website: https:/\“eww, globakpace inf

NOTICE TO SHAREHOLDERS OF THE 13th ANNUAL GENERAL MEETING
MOTICE is haraby given that the Thirteenth (13th) Annal Genaral Maating [ AGK of the Mambsars of
GLOBALSPACE TECHNOLOGIES LIMITED will be kel through sided confarancing’ather awdic-
wsual means on Friday, Seplember 29, 2023 AT 03:00 BM. in complance with applicable pravisions
of the Companiez Act 2013 and SEBI (Listng Obligations and Disclosure Requirements)
Regulations, 2015, totransact businesses as detailed in the Notice dated September 06, 2023

The Company has electronically sent the Motice of the AGM along with the Explanatory Statement
and kntegrated Annual Report for the financial year 2022-23 on Wednesday, Segtember DB, 2023, 1o
all tha Memhbers who have repistered their e-mail addrasses with tha
CormpanyDapasilaries/ Dapasibary ParbcipantsReoistrar and Transler Agends. The Motice af 1ha
AM and e Annual Bepart lor the Fnancial Year 2022-23 are alzo avalable on the Comparny's
website at www.globalspacein and on the website of Bombay Stock Exchange at
www. Dseindia.com respectively.

I accordance with Section 108 of the Companies Act, 2013 read with Fule 20 of the Companies
(Managemeant and Adminsstration) Rules, 2074 and Regulation 44 of the SEBI (listing Obligations
and Disclosure Requirements) Reguiztions, 2015, the Company has providad electronic voding
facaity ko its Mambars.

Thie detaiks with raspact bo the e-Valing are a5 Tabaws:

Cut-0f date Tar e-Valing :Friday, Seplember 22, 2023

Date and tirme of commencerment of remobe e-voling | Seplember 26, 2023, al 9:00 AWM
Drate and tirme of end af remole e-voling s Seplember 28, 2023 315 DD PM

dembers may note that only persons whose names appear in the Register of Members, or the list of
beneficial pwners fumished by NSOL and Central Depository Services (India) Limied (COEL) a5 on
the afnresaid cut-off date e, Fiday, Septermiier 22, 2023, shall be entited to wate anthe resolutions
satoutin the Mofice. Once the vote on 3 resaltion is cast by a Member, ke'she shall not be alowed to
changa tha sama subsaquently. Rermata a-voling will be desabled by National Sacurities Dapasiory
Limibed after 5,00 pom. an Segbamber 28, 2023

The Members who heve cast thesr vate throwgh remote e-voting may also attend the SGM but shall
notbe entitied to cast thedr vole again. The Members attending the AGM whi have not castthelr wotes
through ramnde e-viting will b= able to vote throwgh electronic voding facility provided by Matianal
Sacuritias Depository Limited dunng the AG,

hambears whi hawe nol registenad their ermail address or those who have acguired sharas afbar the
dispatch ol Natice of AGM and the Aanual Regort and who contines holding shares as on b cul-olf
date i.e., Friday, Seplember 22, 2023, can oblaingenerate the User [d and password as per the
Instructions provided inthe Notice of the AGR.

&, person already registered for e-yoting can use hssher existing User 10 and passwond for casting
fhevoie

Tha pracass far registration af amad id for obtaining Matica of AGNK and Inlegratad Armual Bapart and
user i’ password for e-waling ane explained in defail in the Notice ol the AGM.

In case of any queries, Members may refer to the Frequenty Asked Juestions (FACQ) for Members
available on vy eyoting ngdl.com or call on.: 022 - 4886 000 and 022 - 2499 TO00 or send &

requsst ba M Anvahay Saxena, Deputy Manager 2t gyotingiensdl, coin or cortact the company an
email at caiglobalspacein, wha shall address tha grievancas in connactian with tha voting by
glactanic means. For and on behall of
Globalspace Technologias Limited

Sd-

Date: Seplember 06, 2023 Swali Arora
Place: Mumibai Company Secretary

VAISHALI PHARMA LTD.

(Formery known as Vaishali Pharma Pyt Lid.)

CIN: L52310MH2008PLC 181632

Corp. & Reg. Office: 706-709, 7" Floor, Aravali Business Centra,

R. C. Patel Road, Off. Sodawala Lane, Borvali (West), Mumbai - 400052,
Tel.: +81-22-42171819 | E-mail: investor@vaishalipharma.com

NOTICE TO THE MEMBERS OF THE 16™ ANNUAL GENERAL MEETING TO BE

HELD THROUGH VIDED CONFERENCING / OTHER AUDIO VISUAL MEANS

Dear Member|s)

Molice is hareby given thal the 16" Annual General Meeting ("AGM') of Vaishal Pharma

Lirmited (*Comparny™} will be held on Friday, Septernber 29, 2023, at 12:00 Moon 15T through

viden conferencing (™G to transact the businesses as setout in the Mofice of the 167 AGM,

in compliance with the applicable provisions of the Companies Act, 2013 [*Act®), the General
cincular mos. 142020 dated April 8, 2020, 172020 dated April 13, 2020, 2012020 dated May

§, 2020 and 1072022 dated December 28, 2022 issuwed by the Ministry of Conporate Aftairs

{("MCA®). Securities and Exchange Board of India ("SEEI") circular nos,

SEBVHOCFD/CMDUCIRPE2020TI dated May 12, 2020 and SEBIHOVCFDIPoD-

2IPICIR20234 dated Janwary 5, 2023 and SEBI [Listing Obligations and Disclosure

Requrements) Regulations, 2015 {"Listing Regulations®)

The Natice of the 16” AGM and the Infegrated Annual Repart for the Financial Year 2022-23

ara a 50 available on the websile of the Company at htipsJhwaw. vaishalipharma_com/

inwestorsiannual-reports/, on the website of Mational Stock Exchange of India Limited ai
hEtps ifveans, nsei !

Pursuant to Saction 81 of the Act and Regulation 42 of the SEBI Listing Requlations, the

Register of Members and share ransfer books will remain dosed from Saturday September

23, 2023 {o Friday Sepiember 29, 2023 (both days inclusive)

The Notice of the 16" AGM and the Annual Report including the Financial Statements for the

wear ended March 31, 2023 alang with login details of joining the 18" AGM will be ssnt only by

armal toall those Members, whose emall addreszes are registerad with the Company or its

Fegistrar & Share Transfer Agent (RTA) or with their respective Depository Paricipants in

accardance with MCA Circular(s) and SEBI Circular. Mermbers can join and particpate in the

16" AGM through the VCHIO&WM Eacility only. The instruction for joining the 16" AGM and the

mignner of participation in the remote electronic voling or casting voie through the e-voling

system during the 167 AGM are provided in the Motice, The attendance of the Members
attending the AGM through VCEIOAVR will be counted for the purpose of ascerfaining the
quorum under Section 103 of the Companies Act, 2013. The Notice of the 16" AGM and the

Annual Report will also be made available on the website of the Comgany af

wiww.vaishalpharma. com and on the wabsite of Slock Exchanges (i.e. NSE).

Membars whose email address are not registenad with depositonies can register the same

with the Registrar and fransfer agent for obdaining the login credentials for e-voling for the

resatution praposed in the Motice of 167 AGM in the fallowsng manner:

i. The Shareholders holding shares in demat form - Please provide Demat account detais
(COEL-16 digit beneficiary ID or NSDL-16 digit DPID + CLIDY, Mame, client master or copy
of Gonsolidated Account siatement, PAM (self-aftested scanned copy of PAM card),
AADHAR (seff-attested scanned copy of Aadhar Card) 1o the Company email id:
irvaston@yvaishalipharma.com.

Please note: In onder fo register vour ermail address permanently, the Members are
requested o register their email address, in respect of electronic holdings with the
Depasitary, thraugh tha concamead Depasitory Padicipants

ii. The Cormpany/RTAshall coordinate with the depositorias and provide the lagin cradantiabs
to thie above mentioned shareholders.

Mannerof casting vote through e-Voting:

The Company is providing remote e-Moting facility o all its Members through the e-\ioting

platform af M30L in respect of all resolubions set autin the Notice of the AGK. Additionally, the

Company is providing the Tacsty of voling throwgh a-Voling systarm during the AGM. The login

credentials for casting the votes through e-Voting will be sent on the registered email id of the

Members. The detailed procedure of casting the voles through e-Voling is also provided in the

Molice of the AGM,

Members who exercise thair right thraugh remote e-Violing may parficipate in the AGM but

shall not be allowed to vobe at the AGM. A person whose name is recorded in the Register of

Members or in the Regisier of Benehcial Owners maintained by the Depositones as on the

cul-aff date e Seplember 23, 2023, only shall be entiled 1o avail the facility of remole

a=woting as well as vating in the AGM.

In cage you have any grievances connectad with e-Valing, please refer the e-Voting manusalf

Frequency Asked Question ["FALS") available at www.evaling.nsdl.com or or call on foll free

fio.: 1800-222-990 or write an email 1o evoling@nsdl.co.in of contact the undersignad.

For Vaishali Pharma Limited

Sdi-

Vishwa Mekhia

Company Secretary & Compliance Officer

Place: Mumbai
Date: September 06, 2023




